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NOTIFICATION
Jaipur, September 15,2011

No. F. 2(25) Vidhi/2/2011.—In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor is pleased 1o
authorise the publication in the Ra ajasthan Gazette of the following
translation in the English language of the PratapVishwavidhyalaya,
Jaipur Adhiniyam, 2011 (2011 Ka Adhiniyam Sankhyank 20):-

(Authorised English Translation)
) THE PRATAP UNIVERSITY, JAIPUR ACT, 2011
(Act No. 20 of Zﬂll)
[Received the assent of the Govemoi‘ on the 12"‘ day of
September, 2011] : | . el e
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such regulatory provisions as ensure et

institutions;
And whereas, the Maharana Pratap

Kanpur (Uttar Pradesh) is a Society regtstet?é.
Registration Act, 1860 (Central Act No. 21‘
of the Registrar, Societies. Kanpur (U Ir
Registration No. 270/1995-96 dated 18-7- 1995;
 And whereas, the said Maharana Pratap
Kanpur (Uttar Pradesh) has set up educatlonaf i 0
physical and academic, as specified in Sché&u«
Sunderpura and Lamyamewal, Tehsil Amer, Dist
State of Rajasthan and has agreed to invest the's
in a University for research and studies in the dis
in Schedule II and has also deposited an amoun
crore to be utilized in establishment of an end
accordance with the provisions of this Act;

And whereas, the sufficiency of the above
has been got enquired into by a committee, appomte"
by the State Government consisting of the
University of Kota, Kota, Director, College Edu
Jaipur and Director, R. A. Poddar Instltute o
University of Rajasthan, Jaipur; sir 6

And whereas, if the aforesaid 1nﬁ'astri1
incorporation as a University and the said 1
Education Centre, Kanpur (Uttar Pradesh) is
University, it would contribute in the academi
people of the State; 11 of lisgmes

Now, therefore, be it enacted
Legislature in the Slxty-second‘- ear
follows:-
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(k) "ICAR" means the Indian C
Research, a society registered und
Registration Act, 1860 (Cmudim ]
()  "MCI" means Medical C‘mﬂ 9'”
under section 3 of the Indian Me
1956 (Central Act No. 102 of 1956).
(m) "NAAC" means the National
Accreditation  Council, Blncllon, ﬁ
institution of the UGC;
(n) "N(‘TF" means the National Comﬁ

%2.

No. 73 of 1993);
(0) "off campus centre” mnmof%
esmbhd\ed by it mnsuk the muinumpul

(p) "PCI" means Pharmacy Council of India cons

under section 3 of the Pharmacy Act, Mi .
Act No. 8 of 1948),

(q) "prescribed” means prescribed by
under this Act; .

(r) mgulaunghody'mmobody lish
mmwummmmmmw

academic standards of higher e
UGC, AICTE, NCTE, MCI, FCI.
DEC, csmm-nmm
“rules” mtbmlu
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"Statutes”, "Ordinances" and "Regulations” mean
respectively, the Statutes, Ordinances and Regulations
of the University made under this Act:

“student of the University" means a person enrolled in

the University for taking a course of study for a degree.
diploma or other academic distinction duly instituted by
the University, including a research degree:

"study centre" means a centre established and
maintained or recognized by the University for the
purpose of advising, counselling or for rendering any
other assistance requlred by the students in the
context of distance educatlon

"teacher” means a Professor‘ Assocnate Professor
Assistant Professor or any other person required to

“impart educatlon or to gulde research or to render

guidance in any other form to the students for
pursumg a course of study of the Umversnt

"UGC" means the Umversnty Grants Commxsszon

established under section 4 of the ﬁmversnty Grants

" Commission Act‘ 1956 (Central Act No. 3 of 1956);

3ﬂd i 3. N ‘lir 1 .c.'r-‘““"""(!i 3]

sl
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(s) to make arrangements for prom
general welfare of the employes
(t) to receive donations and acquire,
dispose of any movable or immov:

(u) to borrow money with the approva
Body for the purposes of the Unive

(v) to mortgage Of hypothecate the.
University with the approval of the

(w) to establish examination centers;
(x) to ensure that the standard of = d
certificates and other academic dis

lower than those laid down by AIC

MCI, PCI and other similar bodies es

under any law for the time being .
regulation of education; Aafidaige

(y) tosetup off campus centre within
State, subject to the provisions of

the time being in force;and

(z) to do all such other acts and t
necessary, incidental or conducive

6. University to be self-financed
self-financed and shall not be entitled
financial assistance from the State Gove

7. No power of affiliation.-
power to affiliate or otherwise admi
institution. k-

05 (= A



in the prescribed mannefa&xm I
in case the University or the Spo
the provisions of this Act or Statute
rules made thereunder, [ s

(3) Income from the Ende vmen
development of infrastructure of the
utilized to meet out the recurring expeh L

(4) The amount of the Endowm;
and kept invested until the dissolution
term securities i

Body in the Government
(5) In case of
certificates of the secur

shall be made with
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and total non-recurring expenditure
by the Board of Management, witho
Board of Management. : i '
i1. Officers of the Unlversity.~'l‘he C
officers of the University, namely:=
(1) the Chairperson:
(ii)  the President:
© (ili)  the Pro-President;
(iv)  the Provost; i - P
(v) the Proctor; 1 Gl
(vi)  the Deans of Faculties;
(vii)  the Registrar; e 0
(viii) the Chief Finance and Accountm@ﬁ‘i
(ix)  such other officers as may be
Statutes to be the officers of the Un
12. The Chairperson.- (1) The Chai
- pointed by the Sponsoring Body with the consen
Government for a penod of five years from the da
enters upon hlS ofﬁcelgnd shall not be ehgiblefm*

expiration of his term continue to hold offic “
enters upon the office.
(2) Any vacancy in the office of
within six months from the date of suc
(3) The Chairperson -sh"al-li,, by
head of the University.
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(b)  to appoint the President: o

(¢) to remove the President in ““,4 N.-é

_ 13. The President.- (1) The President shall be appointed
py the Chairperson from a panel of noe less than three and not
more than five persons recommended by the Board of
Management. A

(2) No person shall be eligible to appoint as Pres
unless he is a distinguished academician having a minimum of
vears experience as Professor in a university or college or ten y
of experience in an equivalent position in a reputed research
academic administrative organization. '

(3) The term of the office of the President shall
years from the date on which he enters upon his offic
Attains the age of seventy years, whichever is earlier:.

enters upon the office.
(4) For the purpose of sel
of Management shall 1
through a public notice an
~ to be appointed as Presi




at’fects'any person in the
a1l be entitled to prefer,
ction 1S commun:
¢ Management and the Boar
: reverse the action ta

authority of the University
 Act or Statutes, Ordinanc
o is likely to be prejudi
 chall direct the autho
 fifteen days from the dat
refuses or fails to rev
referred to the Chairper

the Ordinance
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loine so, ask the Pro-President to relinquish his office from such
date as may be specified in the order:

Provided that before taking an action under this sub-
section. the Pro- President shall be given an opportunity of being
heard. ,

(5) The Pro-President shall assist the President in such
matters as are assigned to him by the President from time to time
and shall exercise such powers and perform such functions as may
he delegated to him by the President.

15. The Provost.- (1) The Provost shall be appmmedby e

the President for such period and in such manner as may be
prescribed by the Statutes. ; g 9

(2) The Provost shall ensure discipl'i_né'“i;q thg
and shall keep the various unions of the tea'gbgl:s_ané;
advised of the various policies and practi,ces_in.thei;' nive Sty

(3) The Provost shall exercise such other pow
perform such other duties as may be prescribed by the |

16. The Proctor.- (1) The Proctor sl ﬁ ap
President for such period and in.sugh; manne ﬁ& ‘
by the Statutes, ety i e | i

(2) The Proctor shall be responsib
discipline among the students and keer
advised of the various policie







@ The ‘Board o ™
executive body of the Unive
groperty of the Umversny Shall
" It shall have the fﬁlloWihg HGWEE

Siafity Ordin
 thereunder; - ¢
to review the decisi
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73. The Academic Council.- (1) The 2
shall consist of the President and such other members as

prescribed by the Statutes.
(2) The President sh
Council.
(3) The Academic Council
body of the University and shall. s
Act and the rules. Regulations. S
thereunder. co-ordinate and exercise
academic policies of the University.
(4) The quorum for meetings of the 2
shall be such as may be prescribed by the Statutes. {1 8
24. Other authorities.- The composition, cc '
powers and functions of other authorities of the Umve;mtyz
such as may be prescribed by the Statutes.
25. Disqualification for membership-of an au
person shall be disqualified for being a member of :
authorities of the University, if he- seintF
(a) is of unsound mind and stands so-
competent court; - . i
(b) isan undischarged insolvent; reccis
(c) has been convicted of any offence invol
(d) is conductmg or engagmg hlmself
classes;or . i
() has been pmnshed fo;glmdul(m n c
s, WY, fmneﬂaywhere S1siA e 10
suthority of the Um-— No act or
authority of the University
meordgﬁcﬁn-,
27%

(9

all be the Chairperson of the A

o | Et%%
shall be the mncmal
ubject to the provisions
tatutes or Ordinanc
general supervisio

fi)x




member of an authoﬁty
shall remain member of‘ %‘ ]
period of the member

nominated. :;_
28 Committee -

reference as may be | necessary for sy
by such committees. The constim

29. The Statutc;i.-‘ (1
the Statutes of the Ulﬁi'e' '
following matters, nam

(g) the cons
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(h)
(i)
Q)
)

Q)]
(m)

(2) The Statutes of ;he Urnversuy §pgg

Board of Management and shall be sg}; il
Government for its approval : ko
~ (3) The State GJQy
submitted by the Un;ve Ug /g,né

W‘\W-ﬂq
the terms

and condltnons of service fgf

_the University ¢ and their funct10n§, e
the procedure for arbltraltlor; in case 3
between officers, teachers,iu 1pl oye “%d]gj
the conferment of honorary degrees, 4

rovisions regardmg exempttgpr ot'ksb

the p
payment of tuition fee. and for aw%d
scholarships and fellowshlps, PR

provisions regarding the pollcy of ad
including regulation ¢ of reservation of ﬁeatt,ss A
provisions regarding fees to be gtlarged Tor "
provisions regarding number of seats in

Courses; TN e
creation of new authormes of the Umve

accounting policy and fmanc1al proced r
creation of new departments and
restructuring of existing departmegtxs,vr’w
institution of medals and pI’lZCS,
creation of posts and procedure for abq
revision of fees; o Ll
alteration of the _number of seats i,n_nd f

and

Statutes.
GHEFONY .t“*‘



o give efest 0 any orall
Government under sub-sectj
and after considering such reg
may not accept the suggt.%stiwwr
(5) The State Governr
finally approved by it, in the
Statutes shall come into force from ¢
-30. The Ordinances.- (1) &
Act or Statutes made therqund ;,,M@,
all or any of the following matters, nan
(a) the admission of stuc”ient :
enrolment as such;

nmruoﬁ
(b) the courses of s :

other academ}¢5~-r
qualifications for th

stipe_nds,_niqdal@
(€) the conduct of

~ degrees
(g) thCGO diti
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(k) all other matters which by this Act

thereunder are required - to be
Ordinances. L e

(2) The Ordinances of the University shal

Academic Council which after being apf ved

Management, shall be submitted to the State Gove

approval. i HED U
(3) The State Government shall étfhéii!
submitted under sub-section (2) within twonﬁ# s
of their receipt and shall either approve them or gi
for modifications therein. 0 TIGER
(4) The Academic Council shall
Ordinances incorporating the suggestion of th
or give reasons for not incorporating "'an"y-otf" 1€ Sug
by the State Government and shall return the O
such reasons, if any, to the State Government and o
same, the State Goverriment shall consxdei‘r‘"thc“‘ )
Academic ‘Council. and shall approve th’e Or
University with or without subh'modiﬁ'caiifé‘rié’;i__.‘
31. Regulations.- The ‘authorities’ of the Univer
subject to the prior approval of the Board of V

Ordinances made thereunder, for the condt o
and that of the committees aﬁpoi-mgé? i

NS






19(66) oo Toi-uE, RiR 15, 2011

Provided that if, for any reason whatsoever, the U
has been unable to follow this schedule, it shall, Eg?
practicable, submit a report to the State Government ir
the reasons for making a departure from the qu
The Government may. thereon, issue such- dlrectloﬁs
deem fit for the compliance of the schedule. - -

35. Declaration of results.- (1) The University s
to declare the results of every examination conducted by it v
thirty days from the last date of the examination for that part
course and shall in any case declare the results latest wﬁﬁin

=~
2 |

:f,v
-

five days from such date: ,
Provided that if, for any reason whatsoever, the Un

is unable to finally declare the results of any examination
the aforesaid period of forty-five days, it shall submit a 1
incorporating the reasons for such delay to the State Governm
The State Government may, thereon, issue such directions -

may deem fit.
(2) No examination or the results of an exammahbn ‘

be held invalid only for the reasons that the Umve'i‘snty it
followed the time schedule as stipulated in sectlon 34 (&*

case may be, in section 33.
36. Convocation.- The convocation of the U?IW

be held in every academic year in the manner as may be
by the Statutes for confernng degrees, dlpiomas or *for
purpose. | : -
37. Accreditation of the University.- The Uni
obtain accreditation from the NAAC, as per t |
NAAC and inform the State Government and suc!
bodies which are connected with the courses
University about the grade provided by
University. The University shall get rer
fmmtlmeto time”aspérthe’ﬁamsefmﬂ
38 Universitj’ta‘fem

the



(his Act: the Univershy M
norms. m,,gf‘ e r

quch facilities and assistance to Mﬁ‘
them 10 discharge their duties and T

10, Annual report (1) The .
University shall be prepared by the m
shall include among other matters, |
University towards the fulfilment of its ob
came shall be submitted to the Sponsoring

(2) Copies of the annual report prej
(1) shall also be presented to the State G |

40. Annual accounts and ‘audit:-éf(i_ﬁj%
including balance sheet of the Univ
the directions of the Board of Managem:
accounts shall be audited at least once in every

appointed by the University for this purpose.
(2) A copy of the annual accounts toge
report shall be submitted to the Board of Manag
(3) A copy of the annual acco
alongwith the observations of the Board
submitted to the Sponsoring Body’.







Lles. Statutes or Ordinances ma
of the directions issued Ufi‘if Eh G o
out any undbﬂakiﬂgs | gﬂvéh‘w;ﬁgw i )L
situation of financial misﬁaaﬁag%&tm*ﬂ
arisen in the University, ittt
University to show cause within forty-five days as
of its liquidation should not be made. bie Yelneg
(2) If the State Government. on ‘receipt of
University on the notice issued under sub-éediféﬁk &

that there is a prima facie case of (j;c')";ﬁt’fﬁV ing
rovisions of this Act or the rules, Statutes or )
thereunder or of violating directions issued by it
of ceasing to carry out the undertakirigé;_g-ivg ‘5&9
mismanagement or mal-administration, ltsi'lélll)(
such enquiry as it may consider necessary. A
(3) The State Government shall, for 1
enquiry under sub-section (2), appoint an inquiry o
to inquire into any of the allegations and to makef y
(4) The inquiry officer or officers app
section (3) shall have the same powers as are‘
rder the Code of Civil Procedure, 1908 (C

1908) while trying a suit in respect of

OGS

namely:- ;
(a) summoning and enforcing 1

person and examm:i_ﬁ’ y hmﬁﬁ
(b) requiring the discovery ek
document or any other
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(6) On receipt of the en'quiry fef}.)ohfisw
officers appointed under sub-section (3)3 I ed anyg MRS
satisfied that the University has contra\;v'en_ mad 5
of this Act or the rules, Statutes or Ordman?e(s,? d 'mi
has violated any of the directions issuec? 'by} lt.lm{ 3;’; '
ceased to carry out the undertakings g{v?n by. it or a . "
financial mismanagement and mal-admmlstre‘ltwn, haz
University which threatens the a'cad‘eml‘cz,;.sl,t,an 51’ il
University, it shall make orders for liquidation Of, f

i

and appoint an administrator and thereupon the a{ﬂ Or1

officers of the University shall be subject to the Orderq;}di
of the administrator. . ij

(7) The administrator appointed under sul?-sef:t 1
have all the powers and be subject to all the duties gf e

23

Management under this Act and shall admmlstel'th§ 1213
University until the last batch of the students of thqu 4 ‘
have completed their courses and they have been a\;,VQf e
diplomas or awards as the case may be. 4130 vk

(8) After having been awarded the degrees, ip
awards, as the case may be, to the last batche__g‘of:;{t‘.__' 4
the regular courses, the administrator shall makq a)
effect to the State Government. b

(9) On receipt of the report under Sub?éection C\%
Government shall, by a notification in the Official (
an order dissolving the University and from the dat?
of such notification the University shall stand dlsé&i

assets and liabilities of the University shall vest
Body from sych date. iy ;

45. Power to make rules.- (1) The §

may, by notification in the Ofﬁcidlﬁazeﬁe make rul
the purposes of this Act, ’

ma)t be, after they are o made, before g;
LeBISlatme, while it is in Py | Q

tis in session, for g



fourteen days which may be eompm,m}m session o W W. g
quccessive sessions and if before the expiry '(,; the ”ssibn 4 wbich P
they are so laid or of the session immediately following. the House

of the State Legislature makes any modification in any such rules i
or resolves that any such rules should not be made. such rules shall o
thereafter have effect only in such modified form or be of no

effect, as the case may be, so however. that any such modification
or annulment shall be without prejudice to the validity of anything

previously done thercunder. , ‘
46. Power to remove difficulties.- (1) If any difficulty

arises in giving effect to the provisions of this Act, the State |
Government may. by order published in the Official Gazette, make
provisions. not inconsistent with the provisions of this Act, as
appear to it to be necessary or expedient for removing the
difficulty: J P ORI '
Provided that no order under this section shall be made
after the expiry of a period of two years from the mof
. commencement of this Act. 1) Pmmieigan
(2) Every order made under this section shall,,pssq@
may be after it is made, shall be laid before the House of th
Legislature. ; & iy 2
47. The Act to have overriding effgﬁgﬁ'[;l}g, ] ;
this Act and the rules, Statutes, Ordinances made ther us
have effect notwithstanding anything to the contrar
any other law, for the time being in force, relating to th
respect of which the State Legislature has exclusivi
laws. S

™

48. Repeal and savings.- (1) The Pratap
Ordinance, 2011 (Ordihamg No. 07

JrsL
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| SCHEDULE-l

. Land: 33.82 Acres of land compris
1337465, 134, 135, 138, 130, 140, 141, 142/463
635, §25/775. $30. $31, 532, §33, 536, 537, 53
5§42, 543, 44, 545, 546, 548, 5507743, 540/744, °
§29, §34, 550, 21, 522, 512, 513, 514, 519, 547,
§18/776. 515, 504 of Village Sunderpura and a

Tehsil Amer. District Jaipur, Rajasthan. P

- A Building: '
(i) Administrative Block: it
(2) Number and Category of U‘r'iﬁté;"r; '
Category of Units | R
Chairperson's Office
Chairperson's Conference Room

I BTN
President's Office J
Personal Secretary to Chairperson i

i Lad, B0
Registrar's Office

M AR

Controller of Examination's office
Deputy Registrar's Office i _
Chief Finance and Accounts Officer's Office . p
Administrative Offices o ovisi 6 TN
FExamination Strong Room 2L Y
Dean's Offices
Reception

Faculty Rooms
Maintenance Room
Security Room
Seminar Room

Fsbserie Bl

Admission cell -
Toilets/ drinking water room

(b) Measurement of total
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(ii) Academic Block: [ vhssibg )

(a) Number and Category of Units : 71

Category of Units No. of Units
Lecture Theatres

Seminar Rooms
Tutorial Rooms

Stores

Computer Laboratories
Common Rooms
Seminar Hall

Multipurpose Rooms
Library Rooms Vo
Reading Rooms e
Laboratories
(b) Measurement of total covered area ; 12 045 Sq
(iii) Residential Block: | 9 1

(a) Teachers'/Officers' Residence:
(1) Number and Category OfUﬂI’tS'« S 3
Lcateg‘”‘y of Units il 07 ;:@‘riz
[ A Type Quarters ;0]

E; Type Quarters - J.ll!lu’.sq) B

A

| CType Quarters

|










